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DR. (SHRIMATI) NAJMA HEP-TULLA;
He has not replied to my point. What about
the reservation for the minorities, for the
Scheduled Castes and the Scheduled Tribes?

SHRI JAGANNATH KAUSHAL: Now the
Doctor has asked me about reservation I
would like to know whether the reservation
provisions of the Constitution ar, applicable to
the private houses also. Madam, obviouoly
they are not. The Constitution only talks of
public services. All that I can say is, since you
have raised this point, we can -certainly
convey your suggestion to...

DR. (SHRIMATI) NAJMA HEP-TULLA:
At least you can give an assurance to the
House that you will look into the matter. It is
the responsibility of the Government... (Inter-
ruptions) .

SHRI JAGANNATH KAUSHAL: I am not
going to enter into that discussion because
ultimately the Constitution does not go
beyond public services.

So far as your suggestion is concerned, we
will look into it. (Interruptions) .

Therefore, my very respectful submission
to the House is, please accept the Bill at it
face value. Our mentions are honest. Some of
the hon. friend has said that we are trying to
mislead,

These are very strong expressions which
you have the right to say, but they ar, not in
good taste. We have come with an honest,
straightforward Bill which, according to me,
is totally non-controversial, in the interest of
production.

I would, therefore, humbly request the
House to pass the Bill.

THE VICE-CHAIRMAN  (SHRI *R.
RAMAKRISHNAN): I will now put Shri
Shiva Chandra Jha's amendment to vote.
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The question is:

"That the Bill further to amend the
Monopolies and Restrictive Trade Practice;
Act, 1969, be referred to a Select
Committee of the Rajya Sabha .consisting
of the following members, namely;

. Shri R. R. Morarka
. SHRIS. W. Dhabe
. Shri Suraj Prasad
. Shri Shanti G. Patel
Shri Biswa Goswami
Shri Rameshwar Singh
Shri Hukmdeo Narayan Yadav
Shri Kalraj Mishra
Shri Hari Shankar Bhabhra
. Shrimati Mohinder Kaur
. Shri Shiva Chandra Jha

with instructions to report by the first

week of the next Session." The motion was

negatived.”

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): I shall now put the

motion moved by Shri Jagan-nath Kaushal to
vote.

N-J- - N NV N
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The question is:

"That the Bill further to amend the
Monopolies and Restrictive Trade Practices
Ac, 1969, as passed by the Lok Sabha, be
taken into consideration."

The motion was adopted.

THE VICE-CHAIRMAN SHRI R.
RAMAKRISHNAN): We shall now take up
clause-,by-clause consideration of the Bill.

Clause 2 to 5 were added to the Bill Clause
1, the Enacting Formula and the Title were
added to the Bill.

SHRI JAGANNATH KAUSHAL:. Sir, I
move;

"That the Bill be passed."

The question was put and the motion was
a&ypted.

HALF-AN-HOUR DISCUSSION ON
POINTS ARISING OUT OF THE
ANSWERS GIVEN IN THE RAJYA
SABHA ON THE 15TH JULY, 1982 TO
UNSTARRED QUESTION 734,
REGARDING ALUMINIUM PRODUCED
BY HINDALCO.
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THE VICE-CHAIRMAN
RAMAKRISHNAN):
Discussion. Shri Kalyan Roy.

(SHRI R.
Half-An-Hour

SHRI KALYAN ROY (West Bengal):
Sii", you have given me a surprise. Let the
House settle down a bit.

I want to raise a discussion on points
arising out of the answer given in the Rajya
Sabh,, on the 15th July, 1982, to Unstarred
Question No. 734 regarding aluminium
produced by HINDAL CO. Sir What is
going on there? Let that meeting be over
first.

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): Order please. Now
please proceed.

SHRI KALYAN ROY: Sir, we are
discussing the Kuo oil deal tomorrow. The
loss may be 10 or 12 crores of rupees.

What we are discussing today is a massive
dacoity, loot and plunder of the Government
money by the biggest business  house of
the country-—ihe house of  Birlas.  The
amount would be Rs. 30 crores, out of
which the Minister herself has admitted iu this
House Rs. 26 crores. The money which
belongs to the Government, which should
have  been deposited  since 1978, the
house of. Birlas, with their mighty power
at their command, has been deliberately
avoiding to pay, to my utter surprise and
regret, with the connivance of the
Calcutta judiciary.  This is the shocking
state of affairs which nobody would have
believed if I had not have brought this to th,
House.

Sir, there are four big aluminium
concerns—big or small. One is HINDALCO,
belonging to the house of Birlas. Second is
Indian Aluminium Company, belonging to a
multinational. Third is Madras Aluminium
and the fourth which they are trying to build
up is Bharat Aluminium Company. Sir, in
1978 when ther, was a scarcity of aluminium,
the Government under section 3 of the
Essential Commodities Act—which we
discussed a few weeks back in this House to
giv, it more teeth—brought
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the Aluminium Control Order. Wha' does it
mean? That means there are two prices. One
is the retention price given to these four
companies and the other is the sale price of
aluminium ingots.

So, the retention price is fixed according to
a very strict guideline which includes the cost
of production. Cost of production means main
inputs like electricity—which itself consumes
40 per cent of the cost of production—coal tar
pitch, coke, etc., etc. The price which is given
as retention price takes into account a rea-
sonable profit. There has been no objection
from either Birlas or the multi-national
company. That this "reasonable profit" is
objectionable. "Reasonable profit" is the cost
of production plus 12-1[2 per cent return.
Twelve and a half per cent return plus the cost
of production is the leten-tion price. These
four companies are very very happy with this
retention price.

Then comes the sale price. Under the
Essential Commodities Act, all these foul
companies will have to deposit the differ-" ence
between the retention price and the sale price
because the cost of production in the four
companies is not the same. All the four
companies have different  costs of production.
So, whatever is the difference between the
retention price and the sale price they will have
to deposit in the Aluminium Regulation Account
under the Essential Commodities Act and under
the Aluminium Control Order. What is the
motive? What is the intention? What is the aim in
equalisation of prices? It is that the consumer
of any aluminium will be able to buy that
aluminium at the same price, so that there is
no under-cutting among these four uiants—
Hindalco,  Ale-con, Balco and  Madras
Aluminium. It was introduced with the
consent 01 the big monopoly houses. Sir, you
will be shocked to know, the House will be
shocked to know and the nation will be shocked
to know t'nat Birlas have accumulated
Rs. 26 crores till 1980 and have refused to
deposit the amount in the Aluminium Regulation
account which is being done by ; the other
three concerns. And they went ; to the High
Court of Calcutta.

I Now the second chapter follows which, I
I hope, the Law Minister will take serious
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note of. It is shocking, it is something which,
ia a western country, would have led to a full-
scale probe like Watergate. The Judge of the
Calcutta High Court heard the cases in the
months of March and April 1980, according
to the stale-ment laid! on the Table of the
House. I am quoting from what Mrs. Ram
Dulari Sinha placed on the Table of the
House:

"Tho case was finally heard by the
Calcutta Court in the months of March and
April 1980.'

In 1980 the case was heard and finished. In
February 1981 the Court made the rule against
the Union of India absolute. This Judge, Sir,
in February, 1981, without writing a line—
maybe he was short of pencils or fountain
pens or paper— had just verbally said that the
Essential Com-moittee Act is ultra vires the
Aluminium Control Order ultra vires and the
Aluminium Regulation Account ultra vires.
That is all. Naturally, I don't say that the
Judge can't hold the Government wrong. They
may go in appeal. I have nothing against it.
Nturally, the Mines Department has done the
correct thing. They wanted to file an appeal. I
will 'ead the reply given by Mrs. Sinha:—

"The honourable Judge has not, how-
ever, delivered a written judgement in the
case so far in spite of having been
reminded by the Counsels of the Central
Government."

Can you ever dream of this? We talk about
political corruption we talk about commercial
corruption. What kind of corruption is this,
Mr. Law Minister? What kind of sordid deal is
this? What kind of a shameless transaction is
this? That a judge gives a judgement ia favour
of the mighty monopoly houses in February,
1981 but refuses to write a line in order to
prevent the Government of India from going
to the Supreme Court. Till today when are
discussing this, July 28, 1982, the Judge, in
spite of repeated pleas, repeated petitions of
the Government of India, has refused to write
a line. Is it the way judges will behave? Does
it show the integrity *of the Judge? Is it the
way the Government of India is going to
tolerate this? A judgment, a verbal judgment
involving Rs. 28 crores, but not a line till
today
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in order to prevent the Government of India
from filling an appeal with the Supreme
Court.

THE MINISTER OF LAW, JUSTICE
AND COMPANY  AFFAIRS (SHRI
JAGANNATH KAUSHAL): Although we are
very unhappy over the situation and we have
gone in appeal, I would request him tot to talk
of the Judge.

SHRI SHRIDHAR WASUDEO DHA-
BE: (Mabharashtra): Judgement is not de-
livered. How do you feel about it? You should
be happy that the matter is raised.

SHRI KALYAN ROY: I have understood
him. (Interruptions) He has gone in appeal
to the appellate. ..

SHRI SADASHIV BAGAITKAR (Ma-
harashtra) : How will the appeal be accepted
when there is no judgement? a

SHRI JAGANNATH KAUSHAL: I am
only bringing the rule that while talking of the
conduct of a Judge one should be rather
careful.

SHRI KALYAN ROY: I appreciate your
statement. What is happening? Sir, I
appreciate the statement of the Minister. He
said that he is unhappy. But is it not correct
that whenever they filed an appeal in the
appellate division in the Calcutta High Court,
the High Court wanted them to have a paper
book. What kind of a paper book could be
prepared when the Judge had not given a
written judgement? Let him deny it. The
appellate division wanted to have the paper.
How could a paper be prepared without the
judgment? Sir, it is astounding. All right, these
Rs. 26 crores. What about the rest Rs. 4
crores? According to Mrs. Ram Dulari Sirha,
the second instalment, apart from Rs. 26
crores, comes from the latest pricing of
December 3, 1981, i.e.. over Rs. :i crores Sir,
that particular suit involved Rs. 24 crores.
Now the second instalment is due after that
period Rs. S crores. Has it been paid? No. The
third instalment is due Rs. one crore more. Has
it been paid? No. Then who would be paying?
The. poorest of the poor, the talisman in the
words of Mahatma Gandhi and what a tiny
little man G. D. Birla is, the mighty man who
gives donation, builds a temple or a mosque in
order to
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go to Heaven! I do not know whether he will
go to Heaven or Hell, but he loots, plunders
the Government money to the extent of Rs. 28
crores. Sir, who suffers? not that we suffer.
The Government of India wanted to make
Balco a good public sector aluminium
concern. Balco is directly hit because
Hindalco does not pay. On the other hand,
they are sabotaging the collection of revenue.
They are sabotaging the  Essential
Commodities Act. They are sabotaging the
development of the public sector. Is it hot
scandalous? = What is the Essential
Commodities Act? Both the Law Minister and
the Minister of State in charge of Steel and
Mines are here.

What is there in the Essentia! Commodities
Act for recovery of the money.' Is there
anything? We have been discussing again and
again about the Essential Commodities—Act.
Why has it not been applied properly? At
least prosecution should have been filed
against Birla. Why? What is the
consideration? What happened in between?
Who got what? What amount? Not that we
want a share. Let them enjoy Why no attempt
has been made, if there is a lacuna in the law,
to plug the loopholes in the Essential
Commodities Act? There is no provision to
recover the arrears or recover the money. Has
not time come again to review it?

Lastly, Sir, before I sit down, I can
understand if the Birlas come to the Gov-
ernment of India and say, "Look here at this
particular situation, Give us some time. We
will pay," That, | can understand, that plea
also, even from the Birlas.

Mr. A. A. Rahim, Minister of State in the
Ministry of Law, Justice and Company
Affairs, stated this in reply to my question on
the 19th of July, 1982, and I am quoting it.
This is the financial condition of Hindalco.
This is the balance sheet. The assets are:—

1979-80 117.69 crores.
1980-81 131.99 crores.
1981-82 201.96 crores.

The increase in the income of the company in
the year 1981-82, the latest available, over
1971-72, amount to Rs. 126.70 croret. The
percentage growth, how much? 257.4 per cent
growth, Hindalco, according to the Minister
of Company Affairs, And total
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sale, investment, income have gone up. The
income has gone up from Rs. 123 crores from
1979-80 to Rs. 175.19 crores. That means
nearly Rs. 200 crores. What is the working
capital? Tne working capital consists of the
Government money, Rs. 26 crores, plus the
money, Rs. 30 crores they have not paid to the
U.P. S Electricity Board. That is the capital of
the Birlas. The money which should have
been paid to the Ministry of Mines and the
money which should have been paid to the
U.P. State Electricity Board together comes to
about Rs. 45 crores, Rs. 50 crores. That is the
working capital of poor, poor, poor, G. D.
Birla. And the Government absolutely
helpless because the Judge gave the
judgement orally in 1980. Then the Govern-
ment counsel goes and pleads with him and
gives a written application pleading, "Please
give us a chance to go to the Supreme Court."
Till today when we are discussing it, the
Judge has not given a single line. May I ask:
Has he given a single explanation?'Has Justice
Mr. Sen, Justice of Calcutta, till today given a
single explanation? Why for one-and-a-half
years has he refused to give any written
judgement? Why? What are the reasons?
What is the cause? The nation's money is
involved. I do not know if somebody else's
money is involved or not. But the nation's
money is involved. I congratulate the Minister
of Mines for giving a very frank and honest
inent. Every day we gel: such answers. I want
to congratulate. I want to put it on record,
every day we do not get full answers, she has
given full answers and facts to the Opposition.
They have not tried to suppress them. I
congratulate her. We lost her as Labour
Minister and we have her as the Mines
Minister now. I would like the Government to
have a thorough probe into the whole affairs,
including, unfortunately, the role of this
particular Judge v;?-«-vw the Hindalco.

Thank you. Sir.
Why is he murmering?

THE DEPUTY MINISTER IN THE
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI KALP NATH RAI): Do not
Shout. (Interruptions) Half-an-hour is over.

SHRI KALYAN ROY: See the behaviour
of the Minister.
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THE MINISTER OF STATE IN THE
MINISTRIES OF INDUSTRY AND STEEL
AND MINES (SHRIMATI RAM DULARI
SINHA): Sir, I have listened to hon. Mr.
Kalyan Roy with all seriousness. In reply to
the Unstarred Question No. 734 put by the
hon. Member on the 15th of July, 1982, I have
given the facts and figures. Hence there is no
need to go over the same facts again, | am
happy that the hon. Member raised this issue
in the House, which enables me to state
certain issues ' 'learly.

Under the Aluminium (Centrol) Order, °
970, retention prices of aluminium for the
producers were to be fixed so that they could
neither charge high prices nor were to incur
any loss in supplying the commodity on
controlled rates. The retention prices were to
be fixed taking into account the cost of
production and a return of net worth. For
working this scheme, an Aluminium
Regulation Account had been opened so that
the producers whose retention prices were
lower than the sale price deposited the
difference into the account, whereas those
producers whose retention prices withdraw the
corresponding amount from the account.

Sir, HINDALCO owes to the Aluminium
Regulation Account a sum of about Rs. 27
crores. These dues relate to different time
periods consequent to the revision of alu-
minium prices. The major amount of Rs. 22
crores is a subject-matter of litigation in the
Calcutta High Court. The second amount is
around Rs. 1 crore.. It relates to the price
revision on 27th March, 1981. The third
amount of about Rs. 4 crores till the end of
June, relates to the price revision of December
3, 1981. HINDALCO have preferred an
appeal before the Central Government
Tribunal under clause 12 of the Aluminium
Control Order against the pricing of
December 1981. The matter is pending with
the Tribunal. It will thus be seen that out of
the total amount of approximately Rs. 27 cro-
res, the liability of payment of Rs. 1 cror, ha;
not been challenged in any Court or Tribunal.

I may recall that the case was heard "by
Mr. Justice D- K. Sen in April 1980. He
finally on th, 19th of February, 1981, mad,
the rul, absolute,
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but the judgment giving the reasons for th,
order has not y** been pronounced up to now
in spite of our best efforts. This has
handicapped the Government in its efforts to
bring th. appeal for hearing and to have it
disposed of. Sir, we have preferred an appeal
befor, the Division Bench even without th,
written judgment of the trial court. Our offi.
cery have been frequently going to Calcutta
and meeting th, Central Government Counsels
along with the officers of the Branch
Secretariat of the Law Ministry at Calcutta to
expedite the disposal of the matter pending
there. We have also filed an application befor,
the same Branch both fo, directing
HINDALCO for immediate payment of Rs. 22
crores and for expediting hearing of the ap-
peal. Th, matter was taken up by the Appeal
Court on 27th July, 1982. It ordered
HINDALCO to furnish a bank guarantee for a
sum of Rs. 4 crore of a nationalised bank. Sir,
th, appeal itself is likely to be heard by the
Division Bench of the Calcutta High Court on
the 1st of September, 1982. Many of the
issues relating to fh, nonpayment by
HINDALCO into the Aluminium Regulation
Account would be argued before the Court.
The hon. Members would appreciate that
since the issues are sub judice, any detailed
discussion...

SHRI KALYAN ROY: Where is the paper-
book?

SHRIMATI RAM DULARI SINHA: ...of
these matters would not be in order and
would be hit by the rule against discussing
matters which are sub judice, that is, pending
adjudication by the Court.

I will take this opportunity to inform the
House of the serious crisis that the aluminium
industry is now facing because of the peculiar
behaviour of HINDALCO. Since the revision
of price on December 3, 1981, the power
tariff has gone up steeply for many aluminium
producers. Hence legitimately a revision of
retention prices of different producers is
called for. Revision of retention prices re-
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fleeting the increase in power tariff would
result in increase in the sale price of
aluminium. At present, xne inflow into the
Account is insufficient because of the
deliberate non-payment Of Us dues by
HINDALCO and we have been unable to pay
the dues to producers whose retention prices
are higher than the sale price. In such a
situation, an increase of retention price of
those who draw from the Aluminium
Regulation Account will not give them any
relief. On the other hand, HINDALCO it they
per sist with their unethical behaviour may get
away with a larger amount. The entire pricing
scheme, which is beneficial both to consumers
and the industry as a whole; is in jeopardy
today because of the non-cooperation of
HINDALCO.

Government is seriously concerned about
the whole situation and is trying to resolve the
legal impasse through legal means. The
Aluminium Control Order does not provide
for any mechanism for recovery of arrears due
because of the parent Act, that is to say, the
Essential Commodities Act, which does not
have any such provision, recovery of dues can
be effected through a civil suit. It is, however,
well known that the process is both time-
consuming and expensive. Government is
examining the whole matter to plug any
loophole. I can assure the honourable Member
and the House that we are taking all possible
legal action to recover the dues from
HINDALCO.

SHRI NIRMAL CHATTER JEE: Why
don't you go to the Supreme Court? In a
similar situation in the elections the Supreme
Court could issue some orders to the High
Court. So, why don't you approach the
Supreme Court?

SHRI JAGANNATH KAUSAL: The
Division Bench said they will hear the appeal
on the 1st September irrespective of any part-
heard matter at No. 1. So by that time most
probably either the judgment will be written
or...

[28 JULY 1982 ]

Discussion 286

SHRI KALYAN ROY: What a pity! The
Law Minister says most probably the
judgment will be given.

SHRI JAGANNATH KAUSHAL: You
know and I know the conduct of judges.

SHRI SADASHIV BAGAITKAR: Could
not the Chief Justice of India help in the
situation?

SHRI JAGANNATH KAUSHAL: DB and
Supreme Court have the same power.
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SHRI SHRTDHAR WASUDEO DHABE:
Mr. Vice-Chairman, this is a very serious
matter. I am pained to find that the Law
Minister is taking a light view of the matter
and is expressing his helplessness. 1 don't
think the Central Government is helpless
when there is the question of corruption in
judiciary coming ‘n. Let it not be said in the
House, in Parliament, what we have not done
our duty. Is it not possible that there are
allegations against this judge? I do not want to
mention them. He has now gone over to
another flat at a very high cost after this
judgment. Is it not in the Law Minister's
power to write to the Chief Justice of the
Calcutta High Court to inquire and impeach
the judge or dismiss him? A judge who has
not given a judgment and has given a rule
absolute holding the law ultra vires is
something serious. It was thereafter the
Division Bench of that High Court stayed the
operation of the order. The matter was heard
in April 1980 by the single judge and a
judgment was given orally in February 1981,
after such a long period. And the written
judgment is not given even till today. And the
Law Minister tells us that it is a bad precedent
and that we should not even discuss the
conduct of a judge. What a worse case can
there be than this that such sort of judges are
retained in the High Court! Nobody will have
respect for the judiciary.

6 P.M.

Nobody will have respect for the judiciary.
Immediate action must be taken at the
appropriate level against that man who has not
delivered a judgment for such a long time
ev”n though the appeal is pending for final
hearing. I would like to know whether the
Minister of Steel and Mines has made a
reference to the Law Ministry about the
conduct of the Judge complaining that he is
behaving in this way in this matter.
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The hon. Minister said that the first order passed
by the single Judge was an interim order
allowing the company to deposit the difference
between the sale prices and its retention prices”-
in a nationalised bank and withdraw money
therefrom against bank guarantees. The bank
guarantee was given and the money was
withdrawn, The amount was about Rs. 22
crores. After the judgment was given, no appsad
is filed because the order declared the Act as
ulrta vires. On >asis of that judgment, though
the operation of the stay order is there, the
company has refused to pay further price which
comes to Rs. 1 crore, but the Minister says it is
Rs. 4 crores. Is not the Minister aware that
Birlas can be prosecuted under the Essential
Commodities Act and punished with fine and
jail? If an ordinary dealer violates the kerosene
order he is prosecuted under the Essential Com-
modities Act. Is Mr. Birla above the law? Why
not the Government prosecute him? I would like
to know why for violation of the Essential
Commodities Act the Government cannot
prosecute him.

Lastly, the company is getting electricity
from the U.P. Electricity Board at reduced
rate. Even then this big monopoly house is not
paying it. Why don'h you recover it from
them? 's this the way the administration
should go on? I would urge upon both the
Ministers to recover the dues from the
company immediately. Otherwise, why
should they be given electricity at all? The
industry is making so much profit. Please do
not plead helplessness against one of the
biggest industrialists in the country. Will the
Minister give an assurance that Birla will be
prosecuted for breach of the provisions of the
Essential Commodities Act?
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FT AET F

ar w4, ®EA " ooar
HOTw T AFA g A1 W fF e
faars #ATT=w £
TE A 9 GF KT AETT wLA

Feary # IAA T A AT GET A
gt 7 e fegmm ® o1 TEET
fearasht wit g8 & ww f
Freaml & 3w A fgEr oS wwrar
# o fggmm F 3% S@mi
# gawr Ay fgergsht w7 @ A4
wefty dw1 W faefm denAt 4
g3t waraT ot gEE | T femreAwr
¥ o fegearash 1 gfaoe & @9

[RAJYASABHA]
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Z gl a% § s\ar g 9% 0.46
gz & Wi fadig FeaEt &
20 wfgma & T 2 | AT AW
#r qft 9@ 20 sfawe afr gf &
AT T TqT AT AT & &1 ATHIT
T IH FIGEM T ATA F1F A AT
¥ agr wafe 27 s G aarn
AF FT FEAT A1 WIS IW GEA A
g ®Z % | AET AT FT FHE@AT 4T
T EW AN MA G

mufs T e Im,
wigaarga  dear oW,
fg< AedAT T AW,

a9 #r awfy 7 amEE |
are tfmar wdr & sww #

oF AN AT FI

Wiy TeE e um,
QT qF A
fagert z= a9 @m,
a7 w1 gefa 9IEE |

ASwal W el R
Fyearerd o, § wwwdr g @ @
ardr amal &1 w417 % famn & Aga
q wAIT AT N AT AT A £
ST T A 9T HE WIEA q@ 9|
FUT AU & wvam # oof7 fam
% A1 ¥ W 46 *F £ qH Tonae
@it &, dfew & s wew &
f& a1 <A g =T fég §
I I8 WUET ¥ ®T 3 T w@IE
a1 waeerE famw =0 ¥ off § g
& IAHT Q7 TAE AT g9 A AT AT
f& w1 zadr sawrd @ fafaee
sz ar fafesdr &y &, ar #
wgar argdr g fawer  fafaes
The Law Minister and the Law Ministry

is in full knowledge of the case
concerned.

A FE T qAE@ F AT g § 9
F1 qwe gw o fafres & gt s

Y



293 Message from 128 JULY 1982 ] Lok Sabha 294

qare & fau sy & Wi wa wAng
qafasr §77 & #iv gAfAg  "@IOET
zafaara gar =ifge f& sw 71 =
O AT E

w0 ®rgal q@a far® o Ty
20 9Tz gST ACRIT FT O F
FAFT WY T@ATHT FGOT AT ALY |

simal Tm gl fasn 0 omoE
T g &t @ fafaeee 7 gw faar
2 wed Aa0FF e mfag  wadw
qIAT w1 WwEw Fw Fwga A
qrAEETAT @t &1

fomr ot & w27 fE gure e &
FaE F owre 3w fgg ¥ wemard
HWEd & 999 ¥ F1E qram 6T
ATET 74 2 TW oA W T gaAr
w171 FFM 7 39 fam F o gw
FIOIAT AT AT F oIAC X Q0
qaE F

agT A% FAAAA ATLAT ST F
g &1 A9 2 & Fw F fEadr
fgrerast v qsfr & v faEwy #
fradr Z. zaw for oo w18 g@ar
AT @ AT | §F FATA H A
ar fafaZs ar ot #5379 T QU
warg % fgar 3 famw St 9 =@&
TCEAFT T ATT FETAT F | TR
ot qewT 7 A w7 faar 20 0®
19 AT W KT geHATE ZFTOZ

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): Half-an-hour
discussion is completed.

MESSAGE FROM THE LOK SABHA

The Governors (Emoluments, Allowances
and Privileges) Bill, 1982.

SECRETARY-GENERAL: Sir, I have to
report to the House the following message
received from the Lok Sabha signed by the
Secretary of the Lok Sabha:

"In accordance with the provisions of
Rule 96 of the Rules of Procedure and
Conduct of Business In Lok Sabha, I am
directed to enclose herewith the Governors
(Emoluments, Allowance and Privileges)
Bill, 1982, as passed by Lok Sabha at its
sitting held on the 28th July 1982."

Sir, I lay the Bill on the Table.

THE  VICE-CHAIRMAN: The
House stands adjourned till 11 A.M.
tomorrow.

The House then adjourned at
twelve minutes past six of the clock
till eleven of the clock on Thursday,
the 29th July, 1982.
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